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CENTRAL ADMINISTRATIVE TRIBUNAL
l’r ALLAHAB AD BENCH, ALLAHABAD

0.A. 585/200
All shabad this the 22nd day of May, 2002
Hon'ble Mrs, Meera Chhibber, J:M.

Narendra Mohan Dubsy aged about 58 ysars
Soh of Late Bhagwan Prasad Dubey

Chief Yard Master, Northern Railugy
Bﬂrailly- seesee ﬂpplicﬂnt‘.

(By Advocate: Sri.R.De Agrawal)

Versus

1. Union of India through the
General Manager, Northern Railyay
Baroda House, Headquarters Office
Ney Delhi,

2, Divi sional Railway Manager,
Northern Railyay,
Morababad.

3., Senior Divisional Personnel Officer
Northern Railway Moradabad. esss Respondents

(By Advocates Sri A.K. Gaur)

0 RDER (Orgl)

Ren'ble Mrs, Mesra Chhibber, J.M.

Heard Mr, R.DsAgrawal, munsel for the applicant and

Sri, A.Ke Gaur, counsel for the respondents,

2, The grisvance of the applicant is against his transfer
order dated 2,4,2002 whereby he has been transferred from

Barelli to Roza. The applicant's case is that he is already
taking his treatment at G,B« Pant Hospital, Ney Delhi and in
this case he has annexsd the praacriptiongiauuad'by G.BePant

Hospital as late as February, March and May 2002, He has

further stated that the reason given in the transfer order
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/ is Hoh steff at Barelliumore thm the sanctioned post some

// of the persons have been transferred out but his grievance is

that persons with tuenty to tyenty five years service at

Barelli have been detained there while the applicant has been

transferred out even though he was transferred to Bareli agains{

clear vacancy vide order dated 9.2.98. The applicant has also

stated that he ig under the verge #fhis retirement as the date
facweuh

of ket of the applicant ig 30th November,2004 after the

extension of tyo years granted by the Government of India,

He states he has alresady given a representation addressed to th
General Manager which is on page 24 of the 0OA taking all the
ground therein, He has also annexed a representation given to

the Bivisional Railyay Manager against his said transfer which
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is on page 27 of the 0A, He has stated that no order has been
passed by the respondents on his representation and he has
still not been relieved and he continuous to be in sick list
at Bareli, The applicant's counsel has relied on a d§ judgment |
reported in 1992 Vol.2 UPLB EC page 1106 wherein the Hon'ble
High Court had directed the respondents to dispose of the '
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@/ representation of the applicant within a stipul ated pepiod
aike such time the transfer order was stayed. He has claimed
that the same orders goe beed passed in thg pregsent 0A as
wells I am fully aware that in transfer matters the swope of
interference by the Trbunal is limited as lalid down by the

Hon'ble Supreme Court but since the applicant hazx annexed

the doouments with the petition to show that he is sick and is

taking treatment at G.B. Pant Hospital the respondents could
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always c msider posting him to a station towards Delhi

i

so that it is nearer to the place where he is taking

sl ;
treatment if the vacancies are ilable, th licsmt ser I
y f‘&_ are available, nnpplinmfmﬁﬁ
be @, Since the applicant has already given the |

representation I think it would be in ## the interest

of justice to dispose of this 0OA at the admission stage
itself by giving a direction to the respondents to consider
the representations of the appli cant and passed a detailed
. and reasoned order thereof within a period of four useks
:|1 frum the date of receipt of a copy of this order if not
?Tfﬁj already decided and till then the status quoidith regard
% to the applicant shall be maintained in case ®he has not
already been relieved from the post, With the above

directions the OA is dispos-d of, No order as to costs,

Member (3J)

vte.




